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5.

-2-

From the side of the Respondent the Learned Advocate has stated that liberty

can be granted to file Fresh Application, if Law permits, not beyond that.

On hearing both the sides the Petitioner is allowed to Withdraw the Petition with

a liberty that a Fresh Petition can be filed, if permitted under the provisions of

the Insolvency Code.

The Petition is allowed to be Withdrawn, hence disposed of accordingly.

Consigned to the Records.

6.

Bhaskara Pantula Mohan
Member (Judicial)

08.11.2017
ah

M.K. Shrawat
Member (Judicial)
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